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FINAL ORDER NO. 72922 / 2018 

 

Per: Ashok Jindal 

 

 Cenvat credit of Rs.18,02,521/- has been denied for 

the discrepancies as mentioned here in under:- 

Reason for Denial of Credit Amount of Credit 

No Registration No./SI. No. 

mentioned in the Invoice 

INR.4,53,799/- 

Invoice not in the name of the 

Registered Premises of the Service 

INR.4,20,521/- 
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Recipient (Appellant) 

Appellant’s Name missing on the 

Invoice 

INR.1,70,367/- 

Photocopies Invoices INR.7,57,849/- 

Total INR.18,02,521/- 

 2. Heard the parties. 

3. (i) We find that cenvat credit of Rs.4,53,799/- has 

been denied on the ground that service provider has not 

mentioned Service Tax Registration Number in the 

invoice but later on the service provider has obtained 

Service Tax Registration from the Department and the 

same has been provided by the appellant, in that 

circumstances, cenvat credit to the tune of Rs.4,53,799/- 

cannot be denied to the appellants, therefore, it is held 

that said cenvat credit is available to the appellants.  

(ii)  Cenvat credit of Rs.4,20,521/- has been denied on 

the ground that invoice is not having the address of the 

registered premises of the appellants. We find that in this 

case the various branches of appellant has taken services 

from the service provider who issued invoices in the 

name of various branches of the appellants, therefore, 
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the invoices are not having the address of the appellant, 

which cannot be the reason to deny cenvat credit to the 

appellants. In fact these branches has availed the 

services and paid the service tax, therefore, in that 

circumstances appellant is entitled to avail cenvat credit 

on the services availed at the branches to the tune of 

Rs.4,20,521/-.  

(iii) Further, cenvat credit to the tune of Rs.1,70,365 

has been denied to the appellants on the ground that 

appellant’s name is missing on the invoice. In fact 

initially, the appellant was working under the name & 

Style of M/s Hutchison Essar South Ltd.. Later on, it was 

changed to M/s Vodafone Essar South Ltd. but this 

cannot be the reason to deny cenvat credit as it is not 

disputed that the appellants themselves have not 

received the services and not paid service tax thereon. 

Therefore, we allow cenvat credit of Rs.1,70,367/- to the 

appellants. 

4. Cenvat Credit to the tune of Rs.7,57,849/- has been 

denied to the appellants on the ground that cenvat credit 

on the photocopies of the invoices is not available to the 

appellants. During the course of hearing, we have 

examined such invoices and one of the invoice is also 
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taken on record and same is reproduced below:- 
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5. On going through the invoice, we find that the 

period for providing services is 18-30 April, 2006, 

wherein the invoice has been issued on 04.05.2011 and 

cenvat credit has also been taken in 2006 itself which 

creates doubt on the date of issuance of the invoices. 

Therefore, in the facts and circumstances of the case, the 

photocopies of the said invoices are not eligible document 

to avail cenvat credit to the appellants. In view of this, we 

deny the cenvat credit on the photocopies of the invoices 

to the tune of Rs.7,57,849/-. 

6. In view of the above following order is passed. 

7.  The appellant is not entitled to avail Cenvat Credit 

of Rs.7,57,849/- the same shall be payable by the 

appellant along with interest and the penalty of 

Rs.50,000/- is also imposed.  

8. With these terms appeal is disposed of.   

(Pronounced & Dictated in Court) 

 

 Sd/- Sd/- 

(Anil G. Shakkarwar) 

Member (Technical) 

 (Ashok Jindal) 

 Member (Judicial) 
  
Nihal 


